
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 	RABAD BENCH 

HYDERABAD 

OA No. 304/93 

Date of judgement: 19-4-93. 

Between 

Shri B. Nagulu 	 : Applicant 

And 

The Addi. Divisional Railway Manager 
Sanchalan Bhavan, 1st floor, 
Secunderabad. 

The Senior Divisional Electrical Engine 
S.C. Railway, Secunderabad. 

Mr. C. Rajeshwar Rao, Enquiry Officer, 
S.C. RdIia?, "S'c,!CC-------- 

COUNSgL FOR THE APPLICANT 	: Shri N. 

fl7cDfl1JflENTS 	: Shri N.R. Devaraj 

C ORAM 

=n Vice-chaijan. 
Hon'ble Shri P.T. Thinivengadam, Member (Admn.) 

(Judqement of the divn. bench delivered by Justice 

Heard Shri N. Raghavan, learned counsel 
for the applicant and also snrx rq.K. CVc3Sjc 

Stnaidng counsel for the respondents. 

The applicant is working as Driver. Goods 

- -'---- st-a nArnl nlctrative control of Sr. Divl. Electrical 
Engineer, SC Railway, Respondent 2. Dicipiiflary 	d 

proceedings were initiated against him as per memo. 

>" 	

of charges which were served on the applicant on 

22-11-91. After due enquiry the applicant was reverted 

to the lower post by the disciplinary authority. 

Respondent1,the appellate authority passed the order 

dated 21-10-92 and the operative pOrtion therein is 

as under. 



S 

:3: 

copy to:- 

1. The Addi. Divisional Railway Manager, Sanchalan Bhavan, 1st 
Floor, Secunderabad. 

9 	 wlor,4-r4r=l 1?nn4nor(mnC\ or 

Mr. C.Rajeswar Rao, Enquiry Officer, A.E.E./R.S.O./BG/SC, 
South central Pal lwav Scnnñera}mar9 
One copy to Sri. N.Raghavan advocate, 113,Jeera compound, 
Secunderabad. 

spare copy. 



"Accordingly the penalty imposed vide 

this office order of even No. dated 1-4-92 is changed 

to reduction in time scale to the bottom of the 

Driver Scale of Rs.1350-2200 (RSRP) fixing your pay 

at Ps. 1350/- provided you accept voluntary retirement 

forthwith. TI  

It is stated that in pursuance of the said 

order of the appellate authority, the applicant 

submitted his representation dated 5-11-92 for 

voluntary retirempnt. As no orders were passed, 

on the said letter, of the applicant, this OA is 
ti.Lea praying ros-  d UALtLLA,tJli LU LILC SC 

to accept his voluntary retirement{[ The, request 
ror vo.i. ULICOL y  

within 3 months from the date of request. That 

stances, the respondents are directed to accE7 

the request of the applicant for voluntary retirement 
..Mec\ t s'tpaSL cLnj 	 \f JAi14' 

- - ---------r 

 

In A fl) 	fltta nr le nr,qara,j 

accordingly with no costs s4zbj-eet--to--normal cleannce 

ae-rew4rsd. The office has to communicate a copy 

of this order to Respondent 1 by 26-4-93. 

(P.T. Thiruvengádam) 	 (v. Neeladri Rao) 
Member (Adrnn.) 	 Vice-Chairman 

flan,, nrnr+' A4 rtnti fin 	 / 

\ 
NS 	 Dated 19th April, 1993. 

Ad 

- 3,1- 

- 



TYPED BY 	COMPARED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDEPABAD BENCH AT HYDERABAD. 

pvm 

THE HON'BLE Mh.JtJSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

AND 
p 77u4rea d) 

THE HON'BLE MR.k-*64i4Ri4jNiaiJ 

THE HON'BLE 4.T.CHANDRAS&c-IAR 
DDY 

9JJ_993 

o 

RP—e7a. 

OA.No. 

- 	(w_-p--tia----- 

Admitted and Interim directions 

issued. 

All owed. 

of with directions 

Dismissed as withdrawn. 

Dismissed 

Dismissed for default. 

ÔzTdereWRejected. 

jArctder as to costs. 

Cintral Administraf 	? - 

r 




